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e s Regional Office, U.P. Pollution Control Board, Ghaziabad
“’“‘l.,;{id Website- www.uppcb.com, e-mail:roghaziabad@uppcb.in
l\nb;‘ 51, g
Hey & : [10).../NGT-162/0A-880/2022/2024 ERIC] 03}&/ Loy,
To,

The Registrar,

The National Green Tribunal,

Principal Bench,

New Delhi.

E-mail- judicial-ngt@gov.in & ngt.filling@gmail.com

Sub: _Compliance report on behalf of U.P. Pollution Control Board in compllance to
direction issued on 25.07.2024 by Hon’ble National Green Tribunal, New Delh| in OA
No-880/2022 (1A No-675/2023) Sohan Veer Singh Vs Virender & Ors.- -reg.

Respected Sir,
With reference to the above-mentioned subject in compliance of Hon’ble National

Green Tribunal, order dated 25.07.2024 Sohan Veer Singh Vs Virender & Ors. in QA No-
880/2022 (IA No-675/2023), response is hereby submitted for kind perusal and necessary
action please.

Enclosure: As above.

Yours Sincerely

{VikasWlishra)
Regional Officer
Copy to: ,

1. Member Secretary, U.P. Pollution Control Board, Lucknow for information.

2. Chief Environmental Officer, Circle-1, U.P. Pollution Control Board, Lucknow for
information.

3. ShriPradeep Misra, Advocate, Hon’ble Supreme Court/NGT, New Delhi for perusal and
necessary action please.

4. Law Officer-l, U.P. Pollution Control Board, Lucknow for information.

Regional Officer

831 P : AMS0TAOTHO—2, WaeT—16, TYERT, TRTATIIG—201012 HIF—0120—4160108
q&aed - TC-12V, ffty @ve, Mt TR, a@=e 226010
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,

PRINCIPAL BENCH, NEW DELHI

OA No 880/2022 (IA No-675/2023)

Sohan Vir Singh APPLICANT

Versus

Virender Kashyap & Ors. RESPONDENTS

Compliance Report on behalf of the Uttar Pradesh Pollution Control Board in
pursuant to its order dated 25.07.2024 passed by the Hon’ble National Green
Tribunal in OA No. 880/2022 (IA no. 675/2023) in the matter of Sohan vir
Singh vs Virender Kashyap & ors.

Most respectfully It is showeth as under:

1) That, this Hon’ble Tribunal vide its order dated 25.07.2024, in said matter,
has passed the following directions:

............... Office ‘record also shows that notice has been served upon
respondent 4. Today, neither any authorised representative of respondent 4
is present nor Learned Counsel representing UPPCB before us is present.
In the circumstances, we direct Member Secretary, UPPCB to remain
present on the next date and also to show cause as to what action has been
taken and if no action has been taken and who is the person responsible for
such failure... ... ........

2) That, in compliance to its direction issued on 01.05.2024 by this Hon’ble
Tribunal in OA No. 880/2022 (IA no. 675/2023) in the matter of Sohan vir
Singh vs Virender kashyap & ors, response on behalf of the UPPCB has
been filed vide email dated 12.07.2024 before this Hon’ble Tribunal. Copy
of response dated 12.07.2024 is attached herewith as Annexure-I to this
report.
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3) That, in pursuant to the direction issued on 01.05.2024 by the Hon’ble
Tribunal, inspection of the shop of cattle fodder (straw) in question was
carried out by the Officials from Regional Office, UPPCB, Ghaziabad on
02.07.2024 and it was found that shop of cattle fodder (straw) is
established in ward no. 10, Rajeev Garden, Mangal Bazar, 60 foota road,
Loni, District Ghaziabad under the jurisdiction of Nagar Palika Parishad,
Loni, Ghaziabad.

4) That, in compliance to the order passed on 13.08.2003 by this Hon’ble
High Court Allahabad in the matter of Writ-C No-34957/2003 (Smt.
Mitlesh Jain Vs State of U.P. & Ors.) and in pursuant to the above direction
issued by the Chief Secretory, Government of U.P. vide letter no.
JoTH0 /89 / 9—31—3—2003—82 R /2003 feAid 05002003 UG
WOTHO—89(1) / 9—31M0—3—2003—82R< /2003 Housing and urban planning
section-3 dated 10.11.2003 for prohibition of commercial and industrial
activities conducting in marked out in residential land use in master plan,
letter were sent to the Executive Officer, Nagar Palika Parishad Loni,
Ghaziabad by UPPCB on 05.07.2024 & 03.08.2024 to take necessary
action regarding the matter. The copy of said letter is attached herewith as
Annexure-II to this report.

5) That, in reply to the above, a letter was received from the Executive
Officer, Nagar Palika Parishad Loni, Ghaziabad in this office on
06.08.2024 (copy of said letter is attached herewith as Annexure-III to this
report). According to the said letter it was stated by the Executive Officer,
Nagar Palika Parishad Loni, Ghaziabad that the shop of cattle fodder
(Straw) in question has been closed.

Above compliance report is submitted hereby for perusal and kind

consideration of the Hon’ble National Green Tribunal.

( ika Y Mishra)
Regional Officer
UPPCB, Ghaziabad.
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Response on behalf of U.P. Pollution Control Board in compliance to direction
issued on 01.05.2024 by Hon’ble National Green Tribunal, New Delhi in OA No-
880/2022 (1A No-675/2023) Sohan Veer Singh Vs Virender & Ors.-reg.

1 message

RO Ghaziabad <roghaziabad@uppcb.in> Fri, Jul 12, 2024 at 4:09 PM
To: "Consultant Judicial-NGT(P.B.)" <judicial-ngt@gov.in>, ngt.filing@gmail.com

Cc: CEO 1 <ceo1@uppcb.in>, CLO UPPCB <clo@uppcb.in>, Pradeep Misra <pradeepmisra@yahoo.com>, MS UPPCB
<ms@uppcb.in>

Respected Sir,

With reference to' the above-mentioned subject in compliance of Hon’ble National Green
Tribunal, order dated 01.05.2024 Sohan Veer Singh Vs Virender & Ors. in OA No-880/2022 (IA No-
675/2023), response is hereby submitted for kind perusal and necessary action please as authorized
undersignatory to file response by UPPCB, Lucknow vide letter dated 12-07-2024, (copy of letter is
attached).

Enclosure: As above.

VIKAS MISHRA,

Regional Officer

.4: U.P. Pollution Control Board,
o ﬁ’l"ﬁ“ INS-2, Sector-16, Vasundhara,
Ghaziabad-201012— U.P.
Phone: 91-0120-4160108

E-mail:roghaziabad@uppchb.in;
Website:www.uppcb.com

.;3 Sohan Veer NGT Report.pdf
=~ 722K
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m Regional Office, U.P. Pollution Control Board, Ghaziabad
2 2 Website- www.uppcb.com, e-mail:roghaziabad@uppcb.in
e AT © 2./ NGT-[ 4.)./ OA-880/2022/2024 Raie 12d.00] 2o
To,
The Registrar,

The National Green Tribunal,
Principal Bench,
New Delhi.

E-mail- judicial-ngt@gov.in & ngt.filling@gmail.com

Sub: _Response on behalf of U.P. Pollution Control Board in compliance to direction issued
on 01.05.2024 by Hon’ble National Green Tribunal, New Delhi in OA No-880/2022
(1A No-675/2023) Sohan Veer Singh Vs Virender & Ors.-reg.

Respected Sir,
With reference to the above-mentioned subject in compliance of Hon’ble National

Green Tribunal, order dated 01.05.2024 Sohan Veer Singh Vs Virender & Ors. in OA No-
880/2022 (1A No-675/2023), response is hereby submitted for kind perusal and necessary
action please as authorized undersignatory to file response by UPPCB, Lucknow vide letter
dated 12-07-2024, (copy of letter is attached).

Enclosure: As above.

(Vika¥Mishra)
Regional Officer

Copy to:
1. Member Secretary, U.P. Poliution Control Board, Lucknow for information.

2. Chief Environmental Officer, Circle-1, U.P. Pollution Control Board, Lucknow for
information.

3. ShriPradeep Misra, Advocate, Hon’ble Supreme Court/NGT, New Delhi for perusai and
necessary action please.

4. Law Officer-, U.P. Pollution Control Board, Lucknow for information. /

Regional Officer

a8 Hrafey : AE0THOTHO—2, WaER—16, TGN, MIIITEIE—201012 BIF—0120—4160108
FEaed : TC-12V, Ryfy @os, M TR, JE@ 226010
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- Regional Office, U.P. Pollution Control Board, Ghaziabad
% 4%%;%'\ A3 Website- www.uppcb.com, e-mail:roghaziabad@uppcb.in
e _,'.?Q.'l'.'::?"f.,._ o T e e ==
Hed Har ..§§§Q....,./ NGT-162/OA-880, 2024 i as,foéf 2024
Jar 3,
& qafawer afrerd, geg-1,
TOW0 UgWoT fRfAnT @Y,
TGS |

e amo Wi eRa sfrewwr, 78 R § DR slow e 880/2022 (1A No-675/2023)
Schan Veer Singh Vs Virender & Ors @ aFIeM & W ¥ |

HEIGY,
mmﬁwmmomgﬁaaﬁm,ﬁm#mﬁm@ﬁmwm?
880/2022 (1A No-675/2023) Sohan Veer Singh Vs Virender & Ors. § 275 01.05.2024 =5} Brer ey

uie 5 Y &

“1. In view of the facts and circumstances of the case we consider the present of Uttor Pradesh Pollution

Controf Board (UPPCB)to be essential for just and proper odjudication of the questions lnvolved jn the cose.
Accordingly, UPPCB through its Member Secretary Is impleaded as respondent no.d. The Registry is directed to
amend memo of parties and issue notice to respondent no. 4 requiring it to file its response by email at jugictl-
ngt@gov.in preferably in the form of searchable POFE/OCR supported PDE and net in the form of inage P08 3
ieost one week before the dote hereby fixed,

3. List this maotter for final heoring on 25.07.2024.”

IR B & B Sw vewer ¥ g6 wnfan 3w ofeRd gr Rere
02.07.2024 Y %1t Frdlener favar wrar | fareqer Prdterr s /wdew RS v @ wior werraw
T IR D AR W @ o <@ R R ga RO mo i el e =3 freeh 4
wReet 5 I g A e wR ¥ AT anaeEs Rl a5 e By
HATH- SRR |

et BTaferd : SMEoTIOTHO—2, V16, TERT, MRFATAE~201012 HIF—0120—4180108
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Response on behalf of U.P. Pollution Control Board in compliance to
direction issued on 01.05.2024 by Hon’ble National Green Tribunal,

New Delhi in OA No-880/2022 (IA No-675/2023) Sohan Veer Singh Vs
Virender & Ors.

1- Background :-
Hon’ble National Green Tribunal, vide order dated 01.05.2024 in the matter of
Sohan Veer Singh Vs Virender & Ors. in OA No-880/2022 (1A No-675/2023) had
directed following:-

“1. In view of the facts and circumstances of the case we consider the present
of Uttar Pradesh Pollution Control Board (UPPCB)to be essential for just and
proper adjudication of the questions involved in the case. Accordingly, UPPCB
through its Member Secretary is impleaded as respondent no.4. The Registry is
directed to amend memo of parties and issue notice to respondent no. 4
requiring it to file its response by email at judicial-ngt@gov.in preferably in the
form of searchable PDF/OCR supported PDF and not in the form of Image PDF at
least one week before the date hereby fixed.

3. List this matter for final hearing on 25.07.2024.”

2- Compliance of the direction of Hon’ble NGT:-

In Compliance of

Singh owrer of

2~ Observation:-

1. During visit it was cbserved that (Strawj) in
ot Hprar
60 Foota Road, Lo, District, Ghaziabad under the jurisdiction of Nagar

arishad
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the shop to be working before 2010. During visit a weighing machine

was observed. The photographs taken during visit is given below: -

H. During visit it was observed that the residential house/shop of
complainant Shri Dharamveer is situated adjacent to shop of cattie
fodder (Straw). ‘

M. During visit it was reported by owner of cattle fodder shop that he
always get unloaded the cattle fodder (Straw) from carriers in the mid
night while no persons passes nearby. During visit unloading of straw
was found not being carried out.

IV. During visit it was cbserved that the shop of cattle fodder is being run
in the area of Nagar Pallika Parishad, Loni, Ghaziabad and it may cause
problem due to circulation of the dust of cattle fodder and spreading
the cattle fodder in nearby area.

V. During visit shop of cattle fodder was found covered but entrance was
partially covered with the help of curtains cloths.

V. During visit it was informed that having regard to complaint, earlier
the shop of cattle fodder was closed by Nagar Pallika Parishad, Lon
with the help of local police on 30.08.2022 but reopened the shop

4- Conclusion:-

« It is also pertinent to mention here that Hon'ble High Court Allahabad
had passed order on 13.08.2003 in the matter of Writ-C No-34957/2003
(Smt. Mitlesh Jain Vs State of U.P. & Ors.) regarding prohibition of
industrial activities conducting in residential area and in pursuant To

aforesaid order Chief Secretory, Govt. of UP has issued directions sicz
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F0TH0 / 89 / 9—31—3-2003—82 137 /2003 le=id  0509.2003 Ud
wowwHo—-89(1) / 9—310—3—2003—82R€ /2003  Housing and urban
planning section-3 dated 10.11.2003 for prohibition of commercial and
industrial activities conducting in marked out in residential land use in
master plan.

e In pursuant to above UPPCB, Lucknow vide letter H-35723/C-4/OA No-
64/2016 dated 10.05.2019 has issued direction to send the
recommendation to Vice President, Development Authority or incharge
Nagar Nigam/Executing Officer, Nagar Pallika Parishad/Nagar Panchyat
for shifting of such activities. Copy of letter is attached as Annexure-l.

* In view of above UPPCB sent a letter to Executive Officer, Nagar Pallika
Parishad, Loni, Ghaziabad on 05-07-2024 to take necessary action on the
above matter. Copy of letter is attached as Annexure-il.

Above report is submitted here by for kind perusal and necessary action.

D Fulnidy

(Vipul Kumar) (Kunwar Santosh Kumar)
AEE. AEE.
U.P. Pollution Control Board, U.P. Pollution Control Board,

Ghaziabad. Ghaziabad.



- w~'~~—~m‘“wmmw"§5¢ll‘“’“‘* e -

....... . — .

S, T T IS T e R ...1—6i
-

R 2

— A xe «1
L P IR YR WG T A
S UTTAR PRADESH POLLUTION CONTROL BOARD
st B 55723 [ H-4[0RN0- 642016 fuw- fo-05- 19
dm

waE 89 afwrd,
Jowo wEETr s 9,

fowa - ArEeie wsha eRa sty % Rereds sogo o 84/2018 T8 THON0 o 1024,/ 2017

MWGWO Wﬁuwﬂéum)#mﬁﬁmmzmwom
B )

L
wiE Rwarwie wta vt sRa oftrever ¥ Rewnde sloto Fo 642016 W
THOUO WO 1024 /2017 (MUFER = = g Sovo wauwr FydEw @ w e A REw
26.11.2018 &1 Frer amdw TR oy man @
“Even though the present application referred to be the units at Mathura order of the
Hon’ble Supreme Court dated 23-09-2013 was for the entire State of Uttar Pradesh. To give

effect to the said order, it is essential that the state of U.P. and UPPCB take further steps for
other parts of the State and the renort.”

...........

A0 ©TY NATHY, SAEEE e afire wo 34957 /2003 (MR Rudw K= gE Wom0
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Towo wewoT Prizv A g Wi W 35857 /-4 /00 WA /04 RATG 16.08.2004 T
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A0 WaTed AT BN Special Leave to Appeal (Civil) No (s) . 4295 2011 (M/s
Manoj Mini Rice Mill & Ans Vs State of U.P. & Ors. # 1% 23.09.2013 ®1 WS e

“We consider it necessary to observe that the Government of Uttar Pradesh and its

officers as also the Uttar Pracesh Pollution Control Board shall take active and effective

steps for implementation of the dxrectxons gwen by the High Court in Writ Petition No.

AW 12 9, Ay o, TC. 12V Vibhuti Khand,
WYl ST, BAAH-220010 Gomti Nagar, Lucknow-226010
f~-Im-info@uppch.com - e-mail: info@nppeb.com

Web Site: www, upncb com
LALIVE

ArEE-www.uppch.com
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34957 of 2003 — Srimati Mithilesh Jain V. State of U.P. and others and order passed gn
P.LL. Writ Petition No. 15432/2010 Smt. Indira Singh vs. State of U.P. and others and
ensure that all commercial and industries are shifted out of the residential areas without
any delay.”
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